
    

 
 

Before the National Green Tribunal 
Principal Bench, New Delhi 

 
Original Application No. 68/2017 (CZ) 

 
Kaviteshwari Devi VS State of Madhya Pradesh & Ors. Order Issued dated 13.07.2020 

 
Following is the reply of Point No -2 Column (vi) raised by Hon’ble NGT order dated 13.07.2020 

 
Sr. No. Point Reply 

(vi) Action taken by authorities to protect the state 
land of the lake. 

M.P. Pollution Control Board:  
 
(a)  Water quality of the Vishnu Sagar 

Lake (Dam), Maihar is monitored 4 
times in a year i.e. during pre-
monsoon, monsoon, post monsoon 
and winter  

 
(b) Letter has been issued to Chief 

Municipal Officer, Municipal Council, 
Maihar and Executive Engineer, MP 
Housing Board, Satna to take 
immediate action to control the 
discharge of untreated sewage of the 
area into Vishnu Sagar Lake (Dam) 
and submit time bound action plan 
including construction of sewage 
treatment plant of suitable capacity 
within 10 days of issue of letter 353 of 
RO MPPCB dated 30.07.2020 

(c) Action taken report as above has also 
been submitted to District Collector, 
Satna vide our letter 355 dated 
30.07.2020. (Enclosed as Annex -A) 

 

 

 

 

                                       Regional Officer         
                                                   M.P. Pollution Control Board, Satna (MP)                          
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